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Bv Justice Ashok Agarwal.Chairman

On grounds of unauthorised absence from duty,

applicant was imposed penalty of removal from service by an

order passed on 19.4.2001 (page 9). Applicant has impugned

the aforesaid order by preferring an appeal of 15.5.2001

(page 6). No decision thereon has so far been taken. In

the circumstances, a prayer is made for a direction to the

respondents to give an expeditious decision thereon.

2. We find that the prayer made is just and

proper and deserves to be granted. Present OA, in the

is
circumstances, be disposed of at this stage itself even

without issue of notice with a direction to respondent no.l

(the appellate authority) to give a decision on the
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aforesaid appeal expeditiously and within a period of eight

weeks from the date of service of this order. We direct

accordingly. Present OA is disposed of in the aforestated

terms.

( V.K. Majotra )
Member(A)

( A. h. Agarwal )

iirman


